
IN THE CE14TRJ4L ADNISTRATIVE TRI3UN?IJ 

CUTTI4K BENCH :CUTT)K. 

OPIGENAL APPLICATION NO. 41O/l2. 

Cuttk this the 15th day of December.1998. 
P urn an ard a Mohant a. 	.... 	 ?pp1 ic ant. 

- Versus - 
Unicn of India & Others. 	.... 	 ispcxidents. 

( FOR INSTRLCTIONS ) 

1, 	ktether it be referred to the reporters or not? 

2. 	whether it be circulated to all the Benches of 
the Central Aministratjve Trjuna1 or not? 

TAOMG. N ARASL41AM) 
1EEER(JUDICIAL) 	 VICE-CHAIRMAI4 I 



CENTRAL ?D?NISTRATIVE TRIBUNAL 
CU1TACK BFCH; CUTTACK. 

ORI CN AL APPLIC ATI OW NO. 410 OF 1992, 
Cuttack this the 15th of December, 1998, 

C OR AM: 
THE HONOURABLE M. SOMIX[H 604 VICE-CHAIRMAN 

AND 
THE HOWOURABLE M. G.NA I1H/M, !EM3ER(JUDICI). 

... 

purnananda MdAanta,ad about 21 years, 
Son of Suresh Chandra MthEnta, 
At/P 0. Dhanpur, Via, K. C. Pu4, 
Dist.Mayurbhanj, 	 .... 	PLICT. 

By legal PrtitiorEr : Ws. R.N.Naik,ADeo,3.S.Tripathy, 
P.Panda & D.K.Sahoo, pdvocates. 

- 	rsus - 

Unici of India represented through its 
Secretary,Departrrent of p0sts Dak Bhawan, 
New Delhi. 

Chief Postmaster cnera1,Orissa Circle, 
Bhubanesw ar, Dist. pun, 

Superintendent of POSt Offices, Mayurbhanj, 
DiViSicn, Baripada-l. 

4, 	Pntaryami Mchanta, SQI Of Ratikanta Mohanta, 
Viii age-Dugursahi, PO.Dh anpur, Via. K. C. Purin  
DiEt. 1%yurbhanj. 

RESPONLENTS. 

By legal practitioner ; Mr. A.K.Bosa, Senior Standing 
Counsel (Central), 

' 	- 

C 



VA 

0 R D E R 

MR. SO1'NATh SO VICE-QiAIRMAN. 

In this Original ?pplicaticn, under secticin 

19 of the Administrative Tribunals Apt,1985, 	the 

applicant has prayed for a direction to the Respcndents 

to give him appoint ne nt as Ext ra Dep artnent a]. Branch 

Post YzsterDhanpur Branch Post Office. 

2. 	?ppiicarlt's case is that, his father retired 

£ r om service as Ect ra Dep artrnent al Branch Post Maste r 

Dhanpur Branch post Office a 2-4..1992 id the Departnental 

Authorities called for na11S from the EfllCynent 

Exchange who had foLwarded the narre of the applicant 

alcngwith others. Even though,.. the applicant, had all 

the nec e S ary qual if ic ati a s, he appehe nd s that his 

case is n ot going to be considered. He furthe r state s 

that earlier, the post office was functioning in the 

House of the father of the petitioner. NGI the villagers 

of Dugurusahi are trying to shift the Branch Post Office 

from Dhanpur to the hamlet Viii age DUguru$i. Because 

of this, he has core tç tnthisOriginal ?pplicaticn with 

the aforesaid prayer. 

30 	Departrrental 1Spadents in their counter have 

pointed out that for filling up of the vancy of the 

EDBPM, Dhanpur Branch Post Office,the Depertnental 
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Authorities have cat ted for nanes from the 

Enpi oyment EXC hange and names of eleven candidates 

were sponsored in two phases inc].uing the nates 

of Applicant and Ps sp  orxen t N 0.4 • Ultimately, 

three candidates filed their applicaticns with 

all necessary dcxwrentaticn which ikltdes the 

applicant and Respondent No. 4. 

Respcndent No.4 was served with notice 

but he did not apjar through counsel nor file 

any sounter. 

We h ve he ad Mr. A.öe o, learned c oun se]. 

for the Applicant and Mr..IIç Bose learned Senior 

Standing Counsel appearing for the Respndents and 

Lave also perused the records Departifental 

Authorities have pointed out that while applicant 

got 283 marks in the HSC examinati on without extra 

cftinal and also 283 iMrks with extra cptical, 

having got 30 marks in the extra cptiaal subject, 

which are to 	 Psspcndent No. 4 has got 

301 marks.cording to the Deprtrrental Authorities 

the pe rson who has got highest percent of mark is to 

be selected. In view of this, we find that the 

Departrrental Authorities haye rightly selected the 

ReSpcfldeflt No. 4. 
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6. 	In view of this, we find no nErit in this 

petition and the Oigifla1 Application is disirt.tssed. 

NO Costs. 

(c.NARAsIMH. 	 (5~91)A' TH 50 
MEMER(JUDICIAL) 
	

VICE-C}iA4 

KN /C M. 


